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LOK SABHA

Tuesday November 24, 1964/Agraha-
yana 3, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions. Q, No. 163.

Shri Surendra Pal Singh: May I
request that Q. 181 may also be taken
up along with this?

Mr. Speaker: If it is convenient for
the hon. Minister and if he thinks that
the two questions can be linked up,
he might answer them together.

Election Expenses
+
( Shri Bibhuti Mishra:

| Shri K. N. Tiwary:
Shri Prakash Vir Shastri:

'l“'ﬁj Shri Jagdev Singh Siddhanti:

Shrimati Ramdulari Sinha:
Shri S. M. Banerjee:

Wil} the Minister of Law be pleased

to state: 3¢

(a) whether it is a fact that on
account of the existing rules and re-
gulations relating to the elections to
State Legislatures and Lok Sabha for
depositing security, it is difficult for a
poor man to contest elections; and

(b) if so, whether Government have
under consideration any scheme to re-
duce the amount of such a deposit and
bring the elections within the reach
of every citizen?
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
No, Sir.

(b) The question does not arise.

General Elections in UK,

*181. Shri Surendra Pal Singh: Will
the Minister of Law be pleased to
state:

(a) whether it is fact that a four-
member delegation of the Election
Commission went to the United King-
dom towards the end of September,
1964 to study the working of election
machinery and party organisation and
propaganda during the last General
Elections in that country; and

(b) if so, the new ideas gained by
the delegation which can be profit-
ably introduced in this country?

The Deputy Minister im the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The Chief Election Commis-
sioner and three other election officers
visited Britain at the invitation of the
Government of that country to witness
their general elections last month. It
was not intended to be a study tour;
nor were they expected to submit a
report to the Government of India
regarding their visit.

=it fafa faw @ woaw wEw,
AR FA F ST F Fr W@ Ao
& S =vear g wan made ¥ ag
qar T fF feqa dsdw afqariie
FAFRIAFCAR |
Shri Jagamatha Rao: We have no

information about the landless per-
sons who have come to Parliament.
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st fofa fawt © wemw W,
AL g 1 949 gt faar mry AR
FEY FT Hq@T A A1 fF T mreet
AT T o & § 99 F1 Q@@ F
& qrfvardie #1 I 48 9% ) § 1
gafau 39 @9 ¥ /X W F &4
{ TaNE FY FAY FEAT AT 1 IFF
IR { gF 1S @w g
fafsr aan wwnforr geew w5t (s
®o Fo ) : @ F AR ¥ fafww
wT & awg & | afFw 39w 9T g
Y T 5 ad N T9g § R WA
wifeariie &1 47 TG L7 ™ |
Shri Surendra Pal Singh: In the
light of the experience gained by our
election delegation in the UK elections
recently, may we know whether the
candidates for election in that country
manage to keep their election expen-
ses below the prescribed limit or whe-
ther the tendency to go above that

limit is the same in that country as it
fs here?

Shri A, K. Sen: I do not think that
we have to draw from the experience
of other countries at all to see how
far we can enforce the limit on ex-
penditure which is prescribed by our
faws.
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Shri Amsar Harvani; Are Govern-
ment aware that the Members of Par-
liament are under debts as a result of
heavy expenses in the elections?

Shri S. M. Banerjee: Not after the
salary increase.

Shri A. K. Sen: The hon. Minister
as such has no knowledge.

Shrimati Savitri Nigam: May I
know whether it has been brought to
the notice of the hon. Minister that
the circumstances are such that many
Members of Parliament have to spend
more, but unfortunately while sub-
mitting their return of election expen-
ses, they have to take a wrong oath?

Shri Jaganatha Rao; The candi-
dates for elections should know the
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maximum limit of the expenditure
that has to be incurred. If knowing
that they exceed and they give a false
statement, how can we help that?
Shrimati Ramdulari Sinha: May I
know whether the Election Commis-
sion have also examined the question
of reducing the election expenses
under other items, and if so, the con-
crete suggestions before the Election
Commission in this respect?

Shri A. K. Sen: Parliament itself
has considered it on many occasions,
and it has passed a law having regard
to everything, and it is expected that
the law will be obsernved.

=Y %0 ar0 faar<dt : FT A AT
g & & N e wEdw 9
Ffd ST ¥ Sarer @ 9% 9@ § AR}
gF fAusifed fa sy gsa &
QT =g A fegerar smar o afe ag
T & @ F TEHdT A® WEeEs
auerdt § fw fratew = 3 & faw
FY ger frar o

=t %0 FO {F : WA FT AT §
fo ¥ FrET amafesy a@l faar
ST |

Shri Bhagwat Jha Azad:
may be some, but not all.

st fagrax wae ;T W9 ®
are fafy wat & 5 aw AT
qr fF g @ T grEeET FEEL
# gaTe FET € € AR 3@ F fay
g5 FY I GT G TS & 99 Afaew
&Y geT fear s | § ag ST JrRay
g T afz @ wravg § @ ¥ GawT
FT foam § a1 a8 FT § AR qEAWET
afads 9 fFr SmaT

There

ot wo Fo ¥ : AF faww §
e FTF ¥ a5 9 2 a9 & aFAT

Shri 8. M., Banerjee: May I know
whether the attention of the hon.
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Minister has been drawn to the state-
ment by the Chief Election Commis-

sioner after visiting the UXK. and
seeing the elections there, that the
election expenses in India are the

lowest? But may I know whether
the hon”Minister is aware that here
a candidate has to beg, borrow or
steal even to contest elections, and
if so, what steps have been taken
to prevent such a thing?

An Hon. Member: Steal also?

Shri S. M. Banerjee: I have used
the word ‘steal’ not in that sense,
but in another sense,

I would like to know what positive
steps have been taken to see that
the election expenses on propaganda
are reduced?

Shri Jaganatha Rao: It all depends
upon the candidate. When the maxi-
mum limit on the expenses that he has
to legally incur is known to him, if
he spends more, how can we help
that?

st g T FENT - § ST
ear g ©F wr a@R § 39 9| w7
oA A R gAR AT A A I E AT
af & 97 F g At 97 fead Q¥ A
g & 3= 9 =07 ¥ agg A
o fom & org @rEt #71 qeefy &, 9%
3 orferariie & qer A FTC AL §

Ul WEEw 0 U3 HaT g
2

= gF =T FFIW : qZ TE
TEA FT AT & I AT A @
TR

gead wEEw - § A Ay 9w
q%ar i a3 #ged 1 garer TG
R AT AERT FAF I R EA T
T ST 1 T & {5 OF fray qe
& fom #1 swafagt & s &

Shri A. K. Sen: This is not the
function of the Election Commission.
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st a% 7 AT A qA g F

TR ga # I iz o gfen

§ 39 ¥ ENT Iy 34 ¥ @1

wfemrs gt & g § 57 3 @I

TR IR 1 Fammar g =

orfearfaai &1 QM TRI o

fer s wha | | gw ) WA

FE faare FT W & 1

sreqer W@« mifsarradi #1 &
Tifed, & Wt w9 FY A9E F@TE

Shri Kapur Singh: Do Government
know that deposit or no deposit, the
election expenses in this country =re
beyond the reach of 90 per cent of
the general mass of citizens without
the aid of a big party such as the
Congress? If so, what steps Govern-
ment propose to take to bring elec-
tions within the reach of an average
citizen?

Shri Jaganatha Rao: For the weaker
section of society, the scheduled tribes
angd scheduled castes, the security de-
posit is half of that of other candi-
dates. To that extent, Government
have shown a concession. Regarding
the expenditure to be incurred, Gov-
ernment cannot give any assurance.

Shri Jaipal Singh: The expenditure
incurred by political parties is not
accountable. Have Government any
idea as to what the various political
parties have gspent?

Shri Jaganatha Rao: We have no
information,

Shri A. K. Sen: Some have spent
more than others.

Y WrEE WA o J9fE
fergeam & wayd g &R 2o
THE TR ¥, 7 A F At A
ok @ fafy get s ¥ 3w fER
w¥e fFar & f& ma & g9 aga wgT
BX o7 @ &, 39 feafy ® g g@ am@
R fER F@ §F 5 faafeT =59 #Y
FA FW W FE gww fer 9,
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AA WY Sff T8 A1 FY FA T H4A
FEEF T AR TR
& AW g 39 A, A A A
afcfeafa ar € 24

Shri Jaganatha Rao: It is not for
Government to move in the matter; it
is for political parties to decide that
the expenses should not exceed a
particular limit,

Shri Bhagwat Jha Azad: The hon.
Minister should understand the ques-
tion and then reply. It is not a
matter of saying anything in reply
to a question. Let Shri Sen reply to
the question,

_ Shri Jaganatha Rao: I have under-
stood the question and replied.

Shri Bhagwat Jha Azad: I said that
the late Dr. Rajendra Prasad and
other leaders have said openly that
the elections are becoming costlier.
Even now, all leaders including Shri
Sen have expressed their opinion on
these lines. Instead of finding a
solution to the problem, why does the
Minister say that it is not costly?

Shri A, K. Sen: I am sorry that
the hon, Member has got an im-
pression that there was any attempt
not to answer the question, What
possibly my colleague had meant was
that the matter has been agitated for
quite a long time. We have discus-
sed it here on several occasions.
Government have considered the
matter on several occasions and are
still considering it. But it is very
difficult to say, as I said on many
occasions here, that mere change in
law would serve the purpose which the
hon. Member has in view,

There ig a good deal of truth in the
statement made by my colleague that
it is really a convention which has
to be set up and rigidly followed by
different political parties not to com-
pete with each other in the matter of
expenditure at the time of elections.
If parties build up such a convention
and follow it truly, I am sure that
would be proper answer to the pro-
blem,
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Shri Harish Chandra Mathur: The
hon. Minister and hig deputy seem to
think that the Government have
very little to do with finding ways
and means to reduce election ex-
penses.

Shri A. K, Sen: No.

Shri Harish Chandra Mathur: Have
they made any study of this subject
as to what is being done in other
countries such as France where a lot
of expenditure incurred by the candi-
dates is met by the Government?
Those candidates who poll a certain
percentage of votes are given after
the election the expenditure incurred
by them. Also certain publicity mate-
rial is furnished by Government.
Have all these aspects and certain
suggestions made in this regard by
pclitical parties been considered by
Government? If so, what is their
reaction?

Shri A, K. Sen: In the two reports
issued by the Election Commission
there is reference to this problem,
and both reports indicate that mere
prescribing the limit of expenditure
would not serve the purpose.

So far as other countries are con-
cerned, it is a fact that we did make
a study of it, and we find that com-
pared to our country, election ex-
penses in the United States and
England appear to be much higher.
Sg far as reimbursement of expendi-
ture by the Government is concerned,
we have never considered the propo-
sition, and I do -not think it will be
possible to consider it, . . .

Shri S. M. Banerjee: Why don’t you
reimburse the successful candidates?

Shri A. K. Sen: ... because there
are other important matters to attend
to than reimbursement of candidates
for the expenditure incurred by them
at the time of election.

Secondly, the political parties have
met the Chief Election Commissioner
on several occasions, and 1 am very
sorry to say that they have not up
till now put forward any concrete
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suggestions before the Election Com-
mission on this subject; if they do, I
have no doubt that the matter will be
given the utmost of consideration by
the Government.

Mr. Speaker: Next question,

Shri Narendra Singh Mahida: May
I seek a clarification from the hon.
Minister on this point.

Mr, Speaker: Next time he might
try.

Shri Narendra Singh Mahida: I
want to ask a question.

Mr, Speaker: So many have not
been given that opportunity.

Unloading Facilities at Ports

+

( Shri Surendra Pal Singh:
Shri R. G. Dubey:
Shri Yashpal Singh:
Shri S. C, Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Maharajkumar Vijaya

Ananda:
Shri Bibhuti Mishra:
L Shri K. N, Tiwary:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
333 on the 22nq September, 1964 and
state:

*164. {

(a) whether the unloading facili-
ties at ports to handle the amount
of grain that is to be imported within
the next two or three months are
still far from adequate; and

(b) if so, the immediate steps pro-
posed to be taken to improve matters
in this regard so that foodships do
not get unnecessarily held up at the
ports as in the past few months?

The Deputy Minister in the Minis-
try of Food anq Agriculture (Shri
D. R. Chavan): (a) It is not a fact
that unloading facilities at ports are
inadequate to handle the quantity of
grain which is being imported.
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(k) Government, however, consi-
dered that it was possible to improve
the pace of discharge from ships so
that quicker turn-round of ships
could be effected. After full exami-
nation, steps have been taken to
purchase a number of discharging
machines from abroad. Simultaneou-
sly, certain berths at some of the
major ports have been permanently
earmarked for receiving bulk food-
grains and certain modifications in
these sheds are being made. It is
considered that all the machines or-
dered from abroad will be available
by the middle of Januwary 1965 and
the modifications in these sheds would
also have been made by them.

Shri Surendra Pal Singh: Is it. a
fact that in June last this Ministry
took a firm decision to import certain
mechanical grain handling machines
from Switzerland, but the orders fcr
the same were actually not placed till
the end of September? May we
know the reasons for thig inordinate
delay in placing the order?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
suitability of the machines had to be
finalised, and also we had to find the
necessary foreign exchange.

Shri Surendra Pal Singh: Is it a
fact that a team of American mari-
time experts submitted a report very
recently, suggesting certain short-term
solutions for our problem of port
operations? May we know if those
recommendations lay emphasis on ad-
ministrative reforms only, or do they
also suggest some immediate aug-
mentation of machinery and equip-
ment for our ports?

Shri C. Subramaniam: Yes, they
recommended the augmentation cf
machinery to a certain extent — All
that has been considered, and we
have placed orders for the machinery,
and it has been stateq in the main
answer that these would become
available by the middle of January.

Shri R. G. Dubey: May I know
whether Government is considering
the feasibility of utilising other than
major ports like Karwar and Goa,





